NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH

CP (IB) NO. 39/Chd/Pb/2017
(Decided matter)
In the matter of:

Sunrise 14 A/S, Denmark ... Applicant/Financial Creditor.
Vs.
M/s. Muskaan Power Infrastructure Ltd.  ..... Respondent-Corporate Debtor.

Present:  Mr. P.D. Sharma and Mr. G.S. Sarin, both Practising Company
Secretaries for the Resolution Professional.

The matter has been listed today to comply with the orders dated
06.12.2017 of Hon’ble National Company Law Appellate Tribunal passed in
Company Appeals (AT) (Insolvency) Nos. 141 and 146 of 2017 whereby
orders of admission of petition and appointment of Resolution Professional
passed by this Tribunal were set aside. Hon’ble NCLAT directed the
Adjudicating Authority to fix fee of the Interim Resolution Professional if
appointed and the Corporate Debtor was directed to pay the fee of the Interim
Resolution Professional for the period he functioned. The Practising Company
Secretary who is the authorised representative of the Resolution Professional,
has handed over copy of order dated 14.12.2017 passed by the Hon’ble
Supreme Court in Civil Appeal No(s). 21794-21795/2017 Sunrise 14 A/S,
Denmark Vs. Ravi Mahajan whereby the Hon’ble Supreme Court has been
pleased to stay operation of the judgement and order dated 06.12.2017
passed by the NCLAT. The same be taken on record. Authorised
Representative of the Resolution Professional, therefore, submits that the

Resolution Professional would move appropriate application in view of the
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order dated 08.11.2017 as the compliance of directions has not been made by
the respondent impleaded in CA No. 150/2017.

Sd/-
(Justice R.P.Nagrath)
Member (Judicial)
December 21, 2017

saini
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